
Step-by-Step Guide for Well-Known Trademark
Supporting Document Filing

1 Accessing the Well-Known Trademark Filing Module

Applicants may submit documents in support of a Well-Known Trademark application through the 
Trademark E-Filing Portal. The request for inclusion as a Well-Known Trademark may be filed through 
the existing system:

E-Filing → New Form Filing → TM-M → Request for Inclusion as Well-Known Mark

Thereafter, applicants may navigate through the following menu path:

E-Filing → New Form Filing → Miscellaneous Reply

Thereafter, applicants may navigate to the “Well-Known” tab and select “Document in Support 
of Well-Known Trademarks” for submission of supporting documents relating to the concerned
Well-Known Trademark application.

Applicants are required to enter the valid Well-Known Trademark application/reference number
and click on the “Proceed” button to continue with the filing process.



2 Viewing Well-Known Trademark Details and Uploading Supporting 
Documents

Upon entering the valid Well-Known Trademark application/reference number, the system shall 
automatically display the relevant application details, including the applicant name, applicant address, 
email ID, and mobile number.

Simultaneously, the list of supporting documents required for submission shall also appear on 
the screen. Applicants are required to upload the prescribed supporting documents, wherein 
Annexure-A, Annexure-B, and Power of Attorney are mandatory documents for successful 
submission of the filing.



3 Selecting Document Type and Uploading Files

Applicants are required to select the appropriate document type from the available list under the 
“Select Document For” section and upload the corresponding file by clicking on the “Choose File” 
option.

The supporting documents shall be uploaded in PDF format only and the file size of each document 
shall not exceed 20 MB. Applicants are advised to ensure that the correct document type is selected 
before uploading the respective file.



4 Reviewing Uploaded Documents Before Final Submission
Before final submission of the filing, applicants may review the details of all uploaded 
documents appearing on the screen, including the document type and uploaded file name. The
portal also provides an option to delete any incorrectly uploaded document and re-upload the 
correct file, if required, prior to final submission of the application.



5 Final Submission

After successful upload and verification of all supporting documents, applicants may proceed 
with the final submission of the filing through the portal.



6 Digital Signing of Submitted Application
Once the application is finally submitted by the applicant, the submitted document shall be 
available under the “Drafted Forms” menu. The applicant may thereafter digitally sign the 
document to complete the filing process.



7 Accessing the Drafted Forms for Digital Signing

After final submission of the application, the filed document shall appear under the “Drafted Forms” 
section of the Trademark E-Filing Portal. Applicants may select the relevant application/form from the 
list and proceed with the “Sign Document” option to digitally sign and complete the filing process.



8 Digital Signing and Successful Submission of Application

Applicants may digitally sign the generated form using either the Digital Signature Certificate (DSC) 
or the E-Sign facility available on the portal. Before proceeding with the signing process, applicants 
are required to provide consent for authentication through the e-KYC service.

Upon successful signing and submission of the form, the system shall display a confirmation 
message along with the corresponding correspondence number indicating successful filing of 
the application.




